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Guidclines provided by Secretariat = of
Registration Committee

2314. SHRIMATI PRATIBHA SINGH:
Will the Minister of AGRICULTURE be
pleased to state;

" (a) whether it is a fact that the Minis-

try in its Plant Protection Bulletin Vol.
XXXII (Special number of Insecticides
Act), issued some time back by the Plant
_ Protection Advisor to the Government of
“Indiz had stated that the Secretariat  of
the Registration Committee of the CIB
was providing sufficient guidance such ‘as
chemical composition, Bio-efficacy recom-
mended doses, self life etz,  to the new
entrepreneurs for getting registration of
_-insecticides; and

(h) whether it is also a fact that sece
reta-iat of the Registration Committee of
the CIB infact do not give such informa-
tion as referred abeve to the entrepre-

new-s for getting registration under section -

9(4) of the Insecticides Act; and

() what action Government have taken

or sropose to take to-eliminate the hard-

" ships faced by the entreprencurs for get-
" ting -such information from the secretariat
of the Registration Committee of CIB?

THE MINISTER OF STATE N TUE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTUREs(SHRI YO-
GENDRA MAKWANA): (a) Yes, Sir.

(b).No Sir. The reguirsd information’
is available in the library of the Directo~
rate of Plant Protection, Quarantine and-
Storage, access to which stands granted to
all the entrepreneurs.

(c) Does not arise, .
Conditiony for grant of registration ‘under
the insecticide acg

2315, SHRIMATI PRATIBHA%QINdH:

Will the Minister of AGRICULTURR he ,

pleased to stgte:’

(a) whether it ig a fact that Reoictra-
tion Committee of the Central Insecticides
Board has laid down so many uncalled
for- requirements for erant of registration
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Uls 9(4) of the Insecticides Act 1o the
new entrepreneurs;

(b) if so, what are the reasong there-
‘or;

(c) what action Gevernment have taken
or propose to take in the matter and to
simplify the -procedure for grant of regist-
ration in order to eliminate touts; and

(@) whether Govemm aL propose  to
open an assistance cell to hielp the entre-
preneurs? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI YO-
GENDRA MAKWANA):.(a) No, Sir.
The Registration Committee hag only laid
down the requirements for registration
under Section 9(4) which are essential to
establish the chemical equivalence of the
product submitted for registration,

(b)Y In view of the above, question does
not arise,

(c) The existing procedure hag already
been simplified to the extant possible.

(d) Any entreprencur can Visi¢ the Sec-
Registration  Committee
with prior appointment and necessary
assistance ig made available to him.

Uuéuthorised
) .office of DDA -

2316. SHRI M. KADHARSHA:  Will
the Minister of URBAN DEVELOPMENT"
be pleased to state:

(a) whether it ig a fact that an unautho-
rised Vyayamshala on outer Ring Road
near Rohini office of the DDA had  off
late come up and that the persons in
possession of this unauthorised Vyayam-

shala are creafing a nuisance in  the

neighbourhood;

(b) if so, what action is being taken
tn demalich this unauthorised Vyayama
shala; and

(c) if no. action is contemp]atcr* what

ara the reasong therefor?

Vyayamshala near Rohini



. "MENT (SHRI DALBIR SINGH):

" Some complaints from persons living
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'THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
(a)
A Vyayamshala in the area is being tun
in open land with two pucca rooms.
in
the locality have been received by Delhi

"~ Police against the wrestlers,

.~ (b) and (c) The matter is under con- '
_sideration of the D.DMA, Lo -

- ~
S

2317. SHRI BHAGATRAM

. MANHAR:
-.*  SHRI BIR BHADRA PRATAP
T SINGH: -
~ Will the Ministey of FOOD AND
CIVIL SUPPLIES be pleased to state
whether it is a fact that he NCCF had

incurred a loss of Rs, 4.5 crores approxi-

" mately in the recent past due to manage-

_ .SUPPLIES

rial bunghngs mal-practices ‘and  corrup-

* tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOD AND CIVIL
(SHRI GHULAM NABI
AZAD): Yes, Sir, The National Coape-

rative Consumers Federation hag incurred -

losses of Rs. 1.20 crores, Rs, 2.54 crores

and Rs. 2.72 ‘crores during ths coopera- .

tive years, 1983-84, 1984-85 ang 1985-36

respectively.  The accumulated losses of
the NCCF as on 30.6,1986 .amounted to
Rs, 6.46 crores, The losses were  duc
to a steep rise in expenditure, heavy inte-
rest burden, uneconomic business deal,
ete. .

Survey of minor frrigation net work

2318. KUMARI SUSHILA TIRIA:
SHRI R. SAMBASIVA RAO:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Government had recently
‘taken any decision to carry out a detailed
survey of the minor 1rngatlon

network
.n the country,
(b) if so, what ig the result thereof;

and -

Loss incurred by NCCF> .

L
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Gc) the acreage of land which is cover-
ed under the various minoy jrrigation pro-
jects?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND): (a) Yes, Sir,

(b) A Certrally Sponsotcd Scheme for
Irrigation
Schemeg hag been approved by the Minis-
try of Water Resources in Fabruary, 1987,
Preliminary works have commenced, The
complete Census work is expected to  be
completed by 1987-88,

(c) The estimated poiential created
through Minor Irrigation Schemeg by the
end of 1985-86 is 39.10 million ha. up-
pxoxmmate]y .

D

- P

De.additiona) clinic in Tihar Jail

2319, SHRI KRISHNA KUMAR BIR- .
LA: Will the Minister of WELFARE be -
pleased (o state: ‘

(a) whether Government proposs to set
up de-addiction clinic in Tihar Jail; -

“(b) if so, what is the number of pri-

- soners lodged in Tihar Jaj] who have been

identified -as drug addicts at present;

{c) the average monthly smuggling of
drugs into Tihar Jail for the drug addicts
stating the magner ip which jt is being
smuggled inside the Tail;

@) by when the de-addiction clinic is
likely to be openeq in Tihar Jail and what
is the estimated expenditure; and "

(e) what measures are being contemplat-
ed by Government to check drng smuggl-

" ing into the jail besides setfing up de-

addlctlon chmc"

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) According to the
Delhi  Administration, the scheme for
opening a. de-addiction clinic in Tihar Jail

"is in the inital gtage,

(by Tt is difficult to assess the number
of prisoners who are drug addicls. At
present there are more thap 500 prisoners
in Tihar Jail who have been lodged there

.
Mo



